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Applicant lapugni respondents® order

dated 10p'2o98 (Arinexare-Al) to the extent that it

justifies his non "-con si deration by re^on dents

for grant of tsaporaiy status tinder the Casual

Labourers(Gr^t of TsBporaty Status & Regulation)

ScheasplDBS and seeks a direction that the

action of respondents corapelling hia to uork

as a Sus^er is illegal, unjust and arbitrazy«

2« Adaittedly applicant worked with

respondents continuously as a Casual Labourer

ftora i2lp'3»97 to 28o11<»97 after which ha was

disengaged.^ He filed OA Nqo 130/98 alleging

that tfhile he had been disengaged, although

his seruices were satisfactory, respondents had
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0igaged fresh ass from the open en(?:rketj> uhlcb

^olated the aforeBJSitioned-Sch^eo Noticing

that applicant's representations dated 26o12<797

and 12.12.97 to Respondent No 12 still rsaained
I

unanseered, the Tribtmal by its order dated 12010^8 |
I

directed respondents to dispose of applicant's

representations eithin a specified time limit

and u^ile doing so spell oat clearly whethei?

' applicant's case fell within the parameters of

the Schemes and why he was not preferred to freshera

and oatsidereV

3» Porsaant to the abo we directionsj

respcndotts issaad the impagned order dated 180*2098

against which the present Oft has bean filedo'

4^ In 80 far as applicability of the Seheao

to the.present applicant is concemads the

impugned order dated 10o2o98 states that as

applicant was not in ©aployment with respondents

on 10^33 on yhich date the OR containing the

SQheiae caae into foroep applicant's case is hot
/

cowered by the SdiemOtf It is now well settled

through a catena of judgments that it is not

necessary for the Casual Labourer to ha we been

in snploym^t on the date of issue of the OR

containing the Scheme io'So 10o9o93 for that

Casual Labourerto ̂ e cowered by the benefits of

the Scheme^ and its benefits will be awailable to all

those Casual Labourers who hawe put in the requisite

length of oontintKius qualifying serwice^ ewen

if they were taken in employm^t after the date of

issue of the OR containing the Schemeo^ In the

present case as respondents do not deny that

applicmt was in employment with them from 2lo3«
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to 28o11<>97 the rojactlon of hia g1 ais for

graot of tenporary status merely because he

was not In employment with respondents on

,  I0o9e93 cannot be sustainedo Applicant uould

be entitled to grant of temporary status on.

cDmpletlon of the length of continuous seridce

prescribed in Para 4(1) of the Scheme and the

benefits flouing therefrom as contained in

paras So 6 & 7 of the Schsmso Respon dents should

issue appropriate orders in this regard uithin one

month from the date of receipt of a copy of this

order«

So Respondents by impugned order dated

10e2o98 have re^gaged applicantp but he complains

that he has been pot to uork as a Sueepsr uhils
/

persons jtdnior to him are uorking as peon etco

Tbe aforesaid Scheme doss not distinguish

betuee n different categories of Casual Labourers

^d applicant cannot be allowed to choose the type

of oork he wants to perfDrm« However subject to

any other suitablsl Class IM opoiing being

auailgbleV liberty is given to respondents to

adjust applicant against tde same.

6. Tha OoAo is disposed of in terms of

paras 4 & 5 above. No costs?

(S.Ro AOIGE) ̂
Vice Chairman (a)
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